THE SECOND SCHEDULE
(See Section 3)

Year

No. Short title

Amendment

1

2 3

4

1953

1953

1953

1954

1955

1957

21 The Rajasthan Panchayat
Act, 1953.

24 The Rajasthan Land
Acquisition Act, 1953.

27 The Rajasthan Maternity
Benefit Act, 1953.

16 The Rajasthan Bhoodan
Yagna Act, 1954.

5 The Rajasthan Khadi and
Village Industries Board
act, 1955.

42 The Rajasthan Secondary
Education Act, 1957.

In section 23,

(a) after the words and comma "Every Panchayat
may," the words "subject to any general or special
directions issued by the State Government and"
shall be inserted, and

(b) the following further proviso shall be added:—
"Provided further that any panchayat may, subject
as aforesaid and with the like approval, direct that
one person shall be appointed to discharge the
duties of any two or more offices."

In sub-section (4) of section 17, for the words,
figures and letter “sections 5 and 5-A" the word
and figure "section 5A" shall be substituted.

in sub-section (3) of section 5, for the word "and"
the word "when™ shall be substituted.

In section 9,—

(a) after the words "The Board may", the commas
and words ", subject to any general or special
directions issued by the State Government” shall
be inserted, and

(b) the following proviso shall be added:—
"Provided that the Board may, subject as
aforesaid, direct that one person shall be appointed
to discharge the duties of any two or more
offices."

In section 20,—

(a) after the word "dre" the words and a
comma 'd TR gRI oIRI b T el
shall be inserted, and

(b) the following proviso shall be added:—

W, Feer < |@am & Gl A1 a1 a1 ifde
Ugl & dal BT UTad dRA b ford Ud Bl
fad g fear s |
In sub-section 3 of section 21-

(1) after the words "The Board may", the words
and commas ", subject to any general or special
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4

1958

1958

1959

1959

1961

11

33

13

35

22

The Rajasthan Court Fees
and Stamp Duty Laws
(Extension) Act, 1958.
The Rajasthan Registration
of Births, Deaths and
Marriages Act, 1958.

The Nathdwara Temple
Act, 1959.

The Rajasthan Urban
Improvement Act, 1959.

The Rajasthan Samaj
Shikshan Board Act, 1961.

directions issued by the State Government", shall
be inserted, and

(b) the following proviso shall be added:-
"Provided that the Board may, subject as
aforesaid, direct that one person shall be appointed
to discharge the duties of any two or more
offices."”

In section 2,3 and Subsection (1) of section 4 for
the words "first day"”, the words "third day" shall
be and be deemed always to have been substituted.
In sub-section (1) of section 12, for the words "the
Judge of the District Court" the words "the
Collector of the District"” shall be substituted.

In section 21,—

(a) after the words "The Board may" the words
and commas ", subject to any general or special
directions issued by the State Government,” shall
be inserted and

(b) the following proviso shall be added:—
"Provided that the Board may, subject as
aforesaid, direct that one person shall be appointed
to discharge the duties of any two or more
offices."”

In section 24,—

(&) "Subject to any general or special direction
issued by the State Government,” shall be inserted
before the words "Every Trust", and

(b) the following proviso shall be added:—
"Provided that the Trust may, subject as aforesaid,
direct that one person shall be appointed to
discharge the duties of any two or more offices".

In sub-section (3) of section 19,—

(a) after the word "9Is" the words and a
comma 'd WRBR gRI ORI fhd T el
a7 e e @ orf| <'a gar

shall be inserted, and
(b) the following proviso shall be added:—

g, I8 Few T F@am & S 1 a1 &
ANfH ggf & HAaA BT gTeld B & ol Th
T Jfad Fgad fear SR |
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1 2 3
1961 38 The Rajasthan Agricultural In section 14, for the word and figure "section 6,"
Produce Markets Act, the words, letter, figures and brackets "clause (b)
1961. of sub-section (2) of section 9" shall be

substituted.
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